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MADHYA PRADESH ACT |
‘ No. 301‘1994 o _
THE MADHYA PRADESH RAJYA. VlTTA AYOG ADHINIYAM 1994,

il

N

= XN

Received U ament of t.he Governor on the Slb March, 1994 luent ﬁm pnbhshed in lhe “Madhys Pradesh Gazene
{Extraordinary)”, deted the Th Much 1994] . . . :

n Act to determine the quallﬁcatmns rcqmsne for appmmment as members of the State Finance
' COI'I'IIIHSSIOII and the manner in which they shall be selef.ted. and to prescribe their powers.

_,’_ Be it enacted by the Madhya Pmdesh Leglslatun‘. in thc Forty ﬁfth ycar of thc chubhc of Indian
;asl‘ol]ows-— L RIS . .

1. (1) This Act may be called l!le Madhya Pradcsh Ra_]ya Vuln Ayog Adhlmyam 1994,

T

2. In this Act unless the comcxl olhcmlsc rcqulrcs.

(a) "Commission” means the State FmanceCommlssmn consmuwdby r.thovcmorof Madhya
Pradcsh in pursuant to' clause (1) of Article. 243-1 ol‘ lhe Consumuon

(b) "Panchayat” means aPanchayatconsmuted undcrArucle243-B of lhe Constuuuonof India;

© "Mumcnpahty means a mumcnpaluy consmutcd undcr Amcle 243-Q of the Consuwuon of
Indmn L }

(d) "Member” means a member of l.he Comm:ssmn and mcludes the Chmrman

—

E by the Governor

[

’, .

4 The Chairman of the Commission shall be seiected from among persons who have had

cxpencme in publlc affans and the othcr two. mcmbm shall be- solecaed from among persons who,— .

(a) arc, or have been. or arc quahﬁed to be appomwd as Judges of a l-hgh Court or -
{b) have specml knowledge of the Fmanccs and Accoums of Govcmmem or
(c) have had wide expericnce in ﬁnanmal matlcrs and in admlmslrauon. or -

«(d) have special knowledge of econom ics, o B

5, Bcforcappomung aperson tobc a memberofﬂw commnssuon. mcGovemor shall sausfy himself

thatthe person will have no such financial or other interest as is likely 1o affect prejudicially his functions,

asamember of the Commission, and lchovanorshallalsosaI.Isfy himself from time 1o time with respect -

to every member of the Commission that he has no such interest and any person who is, or whom the
Govemor proposes 10 appoint to be, 8 member of the Commission shall, whenever’ required by the
Governor so o do, furnish to him such information as the Gow,mor consnders necessaxy for the
performance by him of lus dutics under this secuon _ _

3.

6. A person shall bc dlsquahﬁed for bemg appcnnted as or for bemg a member of the
Commission,— - : _
(a) if he is of unsound mind;

(b) if he isan undischarg_ed insolvehl;

(2) lushall come into forceon such datc.as the Slate Govemment may. by notifi ication appoml. ‘

3. The Staie Fmancc Commlssmn shall consist of a Chamnan and lwo othcr mcmbers appmmed S
’ ale

Shoﬂ title and
Commencement.

Definitions.

Constitution of
" Finance
Commission,

. Qualification for

appointment  as,
and the manner of .
selection of mem-
bert of the Com-

* “Personal interestto
. disqualify. - mem-
bers. '

Disqualifications
for being & mem- -

-berofthe Commis-

sion.
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(c) if he has been convici. 1 of an offence involving moral wrpitude; ;
, ; TTE-d A
{d) if he has such financi:. or other interest as is likely 1o affect prejudicially his func Lmi F faar T
a membey of the © ommission. E ¥ fag R
& k ¥, WITE- 5
::"“; of ﬁff:;‘-c of 7. Every member of the Com .ission shall hold office for such period as may be specificd i u
] i;ﬂ_(y r;o:nn::;: order of the Govermor appointing hi. i, but shall be eligible for re appomuncnts }
POihhm:n\. ‘ ,‘:
Provided that he may, by lette addressed to the Govemnor, resign his office. i
Condrirons  of 8. The member of the Commis .n shall render whole-lime of pan time service to the Commis; :} £
::?‘i;“ijf;’:: as the Governor may in each case spc- ify, and there shall be paid to the member of the Commission §i°
ancesof Members.,  fees orsalanies and suchallowancesa: the State Government may, by rules made in this behalf, deterng
Prosedure  and 9. (1) The Commission shall . iermine their procedure and in the performance of their funcy
"C‘;i;‘m;: the  shall have all the powers of a civil cc 11 under the Code of Civil Procedure, 1908 while trying a su
' respect of the following matters, nar- ly 1—
(a) summoning and enforci. ! the atendance of witnesses;
() requiﬁng the productior: /f any document; e ——
. ' ' , : WA 515
(c) requisitioning any publi. record from any couri or office. __
(2} The Commission shall have , ower to require any person to furnish information on such pol
OF matters as in the opinion of the Co. mission may be wseful for, or relevant 1o, any matter undcr
consideration of the Commission.
(3) The Commisgion shall be de. .ned to bea Civil Coun for the purposes of Sections 345 and
of the Code of Criminal Procedure, 1473 (2 of 1974). “- S
Explanation —For the purpx 2 of enforcing the anendance of witnesses, the local limits of ’ HT A
Commission's jurisc.ction shall be the limits of the temitory of State of Madhy
Pradesh. ‘ !
Matters oo which 10. The State Finance Commiy. ‘on shall make recommendations to the Governor on matte -
Commission to o yided under Article 243-1 and 243-°' of the Constitution, S .
make rcoommen- i ‘
dations. :
Power to remave 11, (1) M any difficuity arises in . ving affect w the provisions of this Act, the State Govemmcrql -
difficultics. may by order, do anything not inconsis. ace with the provisions thereol which appears 10 be necessar
or expedient or the purpose of removin, the difficulty
f
Provided that no such order shall ..z made under this Section after the expiry of 2 years from [ fome
commencement of this Act. AT
(2) Every order made under this ..ct shall be laid on the 1able of Lepgistative Assembly, P 1
| |
i md
! s! sfirferaiie
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!
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MADHYA PRADESH ACT
Na. 33 oF 1995,
THE MADHYA PRADESH RAJYA VITTA AYOG (SANSHODHAN) ADBINIVAM, 1995,

{Received tive assent of the Governor o the $ith Jotober, 1895, ussent first publishied in the "Madhys Pradesh Gazeoe
{Extra-ordinary)” daied the (6 October, 1995.)

A Ack to aoeeidd e Madhya Pradesh Rajys Vitta Ayog Adhiniyem, 1994,

B¢ it enacied by the Madbya Pradesh Leyislaiure in the Forty-sixth Year of the Kepublic of India
as jollows —

I. (13 This 4ct imay be called the Madhya Pradesh Rajya Vitta Ayog (Sunshodhan)
Adhiniyam, 1993,

(2) ftshall come into (orce on such date as the State Government may, by notification, appoint.

subilindiva ol 2. For Secion 3 of the Madhya Pradesh Rujya Vida Ayog Adhiniyam, 1994 (Mo, 3 of 1994)
ot (herelaafier referred (o as the Principal Act), the following Section shall be substituted, namely :—
"3, The State Finance Commussion shall consist of a Chainnan and fouy other members.
appointed by the Governor of whom one shail be member-secrelgry.”.

Lbnusdui

Siaie

3. in Secuon 4 of the Pruacipal Act, Tur the word "two™ the word "four™ shall e substitutey.

THAEE, Ae W W& WAYT - HEE @ Wi ST gz, seae & IR AW TR - Lpe s
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MADHYA PRADESH ACT s
No. 24 or 2017

THE MADHYA PRADESH RAJYA VITTA AYOG (SANSHODHAN) ADHINIYAM, 2017

[Received the assent of the Governor on the 18 August, 2017; assent first published in the "Madhya Pradesh Gazette (Extra-
ordinary)", dated the 24™ August, 2017]. !

An Act further to amend the Madhya Pradesh Rajya Vitta Ayog Adhiniyam, 1994.

Be it enacted by the Madhya Praidesh Legislature in the sixty-eighth year of the Republic of
India as follows :— . .

Short title. 1. This Act may be called the Madhya Pradesh Rajya Vitta Ayog (Sanshodhan) Adhiniyam,
©2017.

Amendment of 2. In section 3 of the Madhya Pradesh Rajya Vitta Ayog Adhiniyam, 1994 (No. 3 of 1994),

Section 3. (hereinafter referred to as the principal Act),—

(i) for the words “four other members’’, the words “upto four other members’’ shall be
substituted;

(ii) for full stop, colon shall be substituted and thereafter the following proviso shall be
added, namely:—

“Provided that no act or proceeding of the Commission shall be invalidated merely by
reason of any vacancy in, or any defect in the constitution of, the Commission.””.

Amendment of 3. In Section 4 of the principal Act, the word “four’” shall be omitted.
Section 4.

FoRioe, W R0 el S W, TR SR VI et RO, sfiarer § qfd qen TE—2017.





